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Icentral Afyi.iN I strati ve: tribunal principal bench

0 . A.No . 1 4 64/1 9 96

:.Neu Oelhi: Dated : this the day of Dec. ,98

■ HON »3L E n R. S. R. ADIGE, \/I CE CH AI FH A)

Roop Chand: , .
S/o Sh. Tej ; R^f», "
R/o -yZ-89?, Pankha ftoad,
Nangal Raya,
Neu Delhi- ,.,, Applicant.

'S ^

:(By AdvE^catej Shri U. Sriyastava)
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1, Union of India throij
The Secretary,

istry of Defence,
90 uth Bio ck,
Neu Delhi,

2. The Bigineer-in-Chief B.'ranch (E-2 Cbrd),
A rtny H ea dq ua rt e r, ■' ' ).
Kashmir House,
Rajazi fiarg,
Neu Delhi,

ft.

i?

3. The Chief Engineer,
Delhi Zone , H ES Headquarters,

Delhi C!f>tt-10

4, The Garrison, Engineer,
Garrison Ehgineer , Central Delhi Cantt-10,

(By Advocate! Shi'i R.P.Agarual )
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HDN ' BL E r-1 R. S. R. A PI GE. \/I CE CHaI RTI AN ( a) .
'W.'

Applicant prays for reengagement as-a ' -

Casual Labo u rar in preference to juniors and
.  y "

outsiders, :

2, Appl i'^nj:.,'uq rked as a Piaz door uith respondents

on daily rated basis: for a period o F 1 50 days

during 15.4.8 6 to 18,12.86. Ha approached

the authorities in .199^ that is after 10 years

for reengagement ag a regular fiazcfcor, and that

prayer was rejected vide order dated 12.12.96

(Ann exure-a/I ). .Applicant contends that liiile

he is not being reengaged , others junior to

him are uorking.
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.3» Respondents in reply point out that

applicant's cause of action arose on his

disengagement i, b« on 18.12»86 uhereas this

OA has been filed in August,1998 i.e. after

the expiry of 11 years 0 months and is theraforo

hit by 1 im it at ion. They state that as applicant

never approached the authorities after his

disengagen@nt on 18,12,8 6, the question of his

engagsnent in preferan ca'to others doas not

arise# C

4, I have heard both sides.

5. The Tribunal's orders in Da No,2718/97;

8 94/98; and 249/98 filed by applicant in support

of the contention in the 0 a do not help the

applicant, because in none of then is tj3,e interval

of time betueei their disengagement and their

approaching the ,autho rities or the Tribunal anywhere

near 11 years 8 months.

S» In the result the Da is disposed of uith

a direction to respond^ts that subjoct to

availability o f uo rk they should consider

reengaging applicant as a casual labourer in

accordance with rules and inst ruct ions, an d without

compelling 'him to get his name sponsored by the

Qnploymant Exchanrge., he ha ving ■ al rea worked

uith rsspondtfits in 1 9B6,

7. The Oa is disposed o^f in terms of ,para 6

abo, u0. No cbsts.

(  S, R. AOIGE )
MICE chairman (a)
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